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OF matter of:

Abhijit Prabhudesai

Versus

Goa State Pollution Control Board & Ors.

..Appellant

Responder-rts

Replv Affidavit on bchalf of Respondent No. 1 Gla Stats fqlluliaa

Control Board GSPCB)(

I Dr. Shamila Monteiro, d/o Shli Augusto Monteiro, aged about 50

years, r/o House no 5, Uttam Darshan, Opp. Sai Baba Temple, Kadamba

Plateau, Chimbel - Tiswadi - Goa, do hereby on solemn affirmation

state as under:

1. That I am currently holding the post of Member Secretary with

Respondent No. 1 and being well conversant with the facts of the

present case, am competent to depose by way of the present

affidavit.

2. That I have gone through the subject Appeal the contents whereof

are being denied at the very outset, save and except what has been

specifi cally adn.ritted herein below.

3. That the Answering Respondent is filing the present reply

affidavit to the Appeal instead of a para wise leply and craves

libefty of this Hon'ble Tribunal to file a detailed further affidavit

if so required or as dilected by this Hon'ble Court.
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4. That at the very outset it is most hurnbly submitted that the instant

Appeal is untenable in law and facts and is liable to be dismissed

outrightly. The Impugned Order dated 15.10.2019 warants no

interference from this Hon'ble Tribunal and the Pollution Appeal

No. 4/2018/Water and Pollution Appeal No.5/2018/AIR were

rightly dismissed by the Ld. Administrative Tribunal Goa interalia

observing as under:

i. The Impugned order is directed against an amendment dated

i8.07.2018 granted by the GSPCB to the Consent to Operate

dated 05.04.2018 with respect to Berth No. 9. The Lnpugnecl

amendment dated 1 8.07.201 8 does not refer to handling of any

coal/coke at the Berth No. 9 and as such, various averments,

submissions and documentation made and relied or.r by the

Appellant as regards coal or coke handling are irrelevant and

not at all applicable;

ii. There is no challenge to the original Consent to Operate dated

05.04.2018 which is valid upto 11.11.2019 and the Appellant

has selectively challenged only the amendment dated

18.07.20i8 and that too at a delated stage;

iii. The Belth No. 9 at Mormugao Poft was constructed between

the years 197 6 to 1978 and as such the EIA Notification, 2006

has no application to the said Berth No. 9;

iv. The Appellant has not made out any grounds as to why the

amendment dated 18.07.2018 is contrary to the Water Act,

7974 andlor whether the said Amendrrent violates any

provisions of the said Water Act, 1974;'
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The Appellant has not placed anything on record to how any

pollution at the said Berth No. 9 which is beyond the

permissible limit;

The record reveals that the Respondent No. 1 which is a

Statutory Body under the Water Act,, 1974, after taking into

consideration the lelevant facts, has issued the impugned

Arnendment dated 18.07.20i8 and such an order cannot be

lightly intelfered with on flirnsy grounds raised by the

Appellant.

5. Infact, it is pertinent to note that in para 17 of the Impugned

Order, it has been duly recorded that the Appellant itself admitted

that the Respondent Board has not granted consent to operate for

handling coal at berlh no. 9 and then the Appellant goes on to

pray that the Respondent No. 2 should be permanentiy precluded

from handling coai from berlh no. 9 which relief was rejected by

the Ld. Tribunal.

6. That the relevant and necessary facts for the adjudication of the

present case are as under:

a) That vide order dated 05.04.2018, the Consent to Opelate vide

order bearing no. 512556104-PCB/C1-4013 granted by the Goa

State Pollution Controi Board ('GSPCB') to the Respondent No.

2 M/s Monnugao Port Trust (MPT) for bertl.r No.9 was renewed,

valid upto 1 1. i 1.2019 for:

r Iron ore handling of a quantity of I 1 .50 MT/annum

v--
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a E-auctioned iron ore of a quantify as approved by the State

Govt.

;(

b) In the 133'd meeting of the Answering Respondent held on

29.06.2018, while deciding on the Application for amendment in

Consent to Opelate fi'orn l\zils Mormugao Port Tnrst (MPT) under

the Water and Air Acts for handling all types of dry bulk,

container and General Cargo at Berth No. 9, it was decided to in

principal grant Consent. it is pertinent to note that neither the

Application made by MPT included coal handling nor the

Consent to Operate or Amendment thereto granted any

permission for coal handling at Berth No. 9.

c) The Board decided to seek clalification as regards to the type of

cargo and the quantum to be handled by MPT. The Board

received letter dated 06.07.20i8 from MPT submitting the

breakup of Cargo proposed to be handled at Berth No. 9.

d) Vide order dated 18.07.2018, Amendment No. 512556/6-

PCB/TeclV8700 was issued to the Consent to Operate granted by

the GSPCB to the Respondent No. 2 for:

. Dry Bulk cargo such as ores and minerals of all types,

inciuding iron ore, limestone gypsum, bauxite, manganese,

fertilizer and ferlilizer raw material, river sand, woodchips

etc. --- 11.00 MMT

r Break Bulk cargo such as granite, all types of finished steel

products, containers, bentonite, bagged cement and fetilizers'

--- 0.5 MMT

\ I
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Total 11.50 MMT

Fufther, the Boald proposed impler.r.rentatior.r of interalia the

following lneasures for control of Air and Water Pollution:

The unit shall install sprinklers and mist camlon system on

board near cargo transfer points to ensure duct control

The unit shall put tarpaulin in between the ship and barge to

prevent spillage on the sea.

Thus, the Board granted permission only fol Dry Bulk catgo

and Break Bulk cargo. The amendrnent granted was not

granted for any coal/coke handling at berth no.9 as alleged.

a

,.)F#;'"
e) That on 13.08.2018, the Appellant herein filed Pollution Appeal

No. 4/2018/WATER challenging the impugned Consent to

Operate dated 18.07.2018 under Section 28 of the Water

(Prevention and Control of Pollution) Act, 1974 befote the Ld.

Administrative Tribunal, Goa. Furlher, the Pollution Appeal No.

5/2018/AIR was also filed challenging the impugned Consent to

Operate dated 18.07.2018 under Section 31 of the Ail(Prevention

and Control of Pollution) Act, 1981 before the Ld. Administrative

Tribunal, Goa.

f) That on 20.09.2018, a detailed site inspection was can'ied out by

the Technicai Advisory Comrnittee of the Board in order to verify

the status of compliance with the Consent conditions by the Unit.

During the said inspection, no specific violation of the Consent

conditions was noted.

A copy of site inspection report dated 20.09.2018 is annexed

herewith as ANNEXURE R1/1.
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g) Vide older dated 15.10.2019, the Ld. Administrative Tlibunal

dismissed the Appeal Nos. 4/2018/WATER and 5/2018/AIR filed

by Appellant.

7. That it is being reiterated that vide amendment dated 18.07.2018,

the Board granted permission only for Dry Bulk cargo and Break

Bulk cargo such as E auctioned ores and rninerals of all types,

including iron ore, limestone gypsul.n, bauxite, manganese,

fertilizer and fertilizer raw materia, river sand, woodchips etc. and

Break Bulli cargo such as granite, all types of finished steel

products, containers, bentonite, bagged cement and fertilizers.

Neither the Consent to Operate nor the arnendment thereto was

for any coal/coke handling at berth no.9 as alleged.

8. That infact the said Consent to Operate has already expired on

1 1.1 1.2019. On expiry, the Respondent MPT had applied for the

renewal of the consent to operate for berlh no.9 and the board

vide order dated 30.01.2020 granted the renewal thereto. The

renewed Consent to Operate also does not permit coal handling at

the berth no.9 ar-rd is valid till 1 I . I I .2024. In any case, the present

Appeal is in respect of the amendrnent dated 18.07.2018 to

consent of 05.04.201 8 which already expired on 1 I . 1 1.2019 .

9. That the Respondent No. 2 port was estabiished before the EIA

notification 1994 and the Berlh no.9 was constructed in the year

1976-1978. Hence the EIA notifications of 1994 and 2006 are not

appiicable.

.*

:;;3
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10.That the Respondent Board cannot comment on the repoft of

Wolking Group of Poft Sector for the 12'r' five year plan2Ol2-

2077 as it is the policy of the State Governrnent.

I1.That since the subject Consent to Operate is not for handling coal,

tl.re issue of transpofiation causing water pollutron rn marine

environment at Vasco Bay, Zuari Rivel and the sea routes does

not arise.

lZ.That as per the Environmental Impact Assessment Notification

2006, the Board only facilitates the conduct of Envirorunental

Public Hearing. The objections/suggestions received during such

hearings are forwarded to the Regulating Authority for the

pulpose of grant of environmental clearances. It is denied that the

Answering Respondent failed to take cognizance ofthe objections

and issues raised during the public hearing as al1eged.

13.It is most hurnbly submitted that the Respondent Board granted

consents to tl.re Respondent Unit/Poft after considering the

ambient air quality in the city of Vasco. The Answering

Respondent carries out regular Ambient Air Quality Monitoring

to ascertain the contribution ofvarious sources including handling

of coal and coke at berth No. 5,{, 6,4. and 7. The Answering

Respondent has installed an Ambient Air Quality Monitoring

Station in Vasco City. This equipment is manually operated and

reading is taken twice in a week and 104 readings in a year.
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14.That in light of the aforesaid submissions, the L.npugned Order

warrants no interference from this Hon'ble Tribunal and the

Appeal is liable to be dismissed outrightly with costs.

15.That the annexures are all true copies of their respective originals.

r.il)EP@0PES{T ,
Cta St-,1. PJllt" on CcnLfol boaru

Verification:

Verified in _ on this 

- 

day of October,202l that the contents

of the above affidavit are true and conect to the best of my knowledge

and as per the records duly maintained. No part of it is false and nothing

material has been concealed therefrom.

DEPONENT
'_' 

'iEr 
:l' tre'1^TY

"'"'"'"ffiffi:;;;:'""

Ruchira Gupta
Counsel for GSPCB

E-3 1, Basement,
Jangpura Extension
New Delhi-110001

Mobile No. 98i0350333
e-mail : ruchiragupta20 1 0@gmail.com

Dated:
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SITE.INSPECTION EEPOBT

Vlsrr or rs.cflilrcAl. AD\4soBY coHilrrrf,f,, (Tic)

The Goa State Pollution Control Board
(GSPCB)

On 20th Septcmber 2018
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Sub:- Pollutiorr \lonitoring in Port area and implenrentation ol prolisions of
' Consenl lo Operalc - Requcst for issue of Cuirlelines - rcg.,

Rel. l) lll'l ltrt,r,\'r'. < t, II LS,'404,'201|t,66] I dtrcd 15,'t)l )0lt;
2) (iSl'CB loru No L'?(t' l 7-PCBfl'trh/ I 1294 tkttatl 0?tI)9/)0llt
3) (;SPCB Ollicc Otzl<'r No. I il1/ I8-l'('llr'li'cht I lOl datul lZ(t9,)018
1) GSP('ll Otlict Onlu Nt ll2O/ l9-l'C B/,.tulnn 'l l675.h c.l Itli09,20l,\

As directed by the Member Secrelary, Coa Statc Pollution Control Board
(CSPCB) follou,ing Board officials along u,ith Tcchnical Advisory Committce
(TAC) nrcnrbers conducted inspection on ?0/09/18 at I l:00 a.m. of various handling
facilities at Mormugao Porl l'rust (MP1'), Headland Sada in-order to velify the
present practices adopted and to suggesUrecornrnend any irnprovements in the

handting facilities, rnitigation rneasures for pollution control in-order to improve the

working conditions of the facility.

Thc oflicials who attcnded the said inspection include -

1. Dr. Sampatrao D. Manjare, Associate Prolbssor, Birla Institute of Technology

& Science (BITS), Pillani, Coa Campus - Member, TAC (GSPCB)

2. Mr. Dilip M. Rege-Member,TAC (GSPCB)

3. Dr. Mohan R. Girap, Scientist-C, GSPCB and Convenor, TAC (GSPCB)

Tlre TAC was assisted by two Board-offtcials namely, Ms. Connie Fcrnandes - Sci.

C antl Mr. Vijay Kansekar - Jr. Env. Engr., during the said site-inspection.

The said inspection leam was assisted by -
(a) Representative of M/s Mormugao Port Trust (MPT)

(i) Srnt. L. A. Mathews, Chief Engineer

(ii) Shri. G. R. Jirge, S.E, (E & C)
(iiD Shri. Manizer Cazi, Jr. Engr.,

(b) Representatives of M/s Adani Mormugao Port Trust Privatc Limited
(AMPTPL)
(i) Shri.Manguesh Sangodkar, Dy. General Manager

(iD Shri. Sanjay Naik, Sr. Engineer

(c) Representatives of M/s South West Port Limited (SWPL)
(i) Shri. A. Karnble,Unit In-charge

(ii) Shri Vitthal Jadhav, Sr. F.ngineer (E & S)

Page 2 o{ 43
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Obserlations:

Thc visiting tcam inspected various handling lacilities /Berlhs (rcli,r Friqrrr-c l) at

Mornrugao Port Trust, I leadland Sada,

: .-/1\e'',i:L= : --- t|t

'i'li.

Figure - I : Exisling Berthing Fscilities at the MPT
lsouftr. D\tli El,l tcpofl. tlPf. r;o$ntrr 2Ul7)

Brief descriptions of the above berthing facilities are givcn below ru,-. /.!, t:t.i eyo'r.

lll' 1, Norc'ther )tl I 7).

Berth 1,2 and 3 (Shipyard) - Berlh l,2 and 3lbnn part of a rnodern ship repair

cornplex with floating dry dock facilities leased to M/s Western lndia Shipyard

Lirnited (WISL).

Bcrth 4 (Non-Cargo Berth\ - Bertlt 4 is a Non-Cargo Berth, presently being used for
port crafts berthing. I'tris berth can accommodate vesscl up to LOA 190 rn.

Berths 5 and 6 (,Srael Products and Coat) - 'l'he Berths 5 and 6 are operated by

SWPL (subsrrlrary qf JSll). Berth 5 is dedicated for export of steel products frorn

JSW steel plant in Tomagallu in Vijayanagara, located about 410-knrs. from the

Mormugao port and berth 6 is dedicated for import of coking coal that is required at

the plant. The total length for berths 5 and 6 is about 450 m with an availablc draft of
-14.1 rn CD. These berths are planned for handling about 70,000 DWT vessels.

These berths are cquipped with 3 rnobile harbour crane having a total discharge

capacity of 40,000 TPD. The receiving conveyors ([r'om berth to staclq:ard) have a

rated capacity of 3,000 TPH and the despatch conveyors (fron staclqtord to

de.spatch) have a rated capacity of 1,800 TPH. The stackyard has the bargo storage

capacity of about 180,000 1' (3 stockpiles of 280-mts. long with l}-mts. srocking

height) sewed by two Stacker' / Reclairner units of 2,400 TPH nominal capacity for

':-
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stacknrg and 1,8(D TPll nonrinal capacity' for rcclattntng. An in-nrolion wagon

loading stirtion conrrected by pipe conveyor has lreen installed ftrr loading one full
rake of 59 u'agons (3,600 T) in ahout I lrour. The rvagon loading station lras a silo of
4,000't.

Bcrth 7 lCoal) - Berth 7 is lcascd to M/s. Adani Monnugao l)ort Terminal l'rivate
l-inrircd \AM PTPl"l. This berth with a length of 300 m has a design draft of - 16.5 nr

CD and is tlesigned for handling upto 160,000 DWT ships. The berrlt is equipped

with t*o rnotrile lrarbour cranes, each u'ith a rated capacity of 1,750 TPH. The fully
rurechanised nratcrial handling systern consisting of convcyor systems, two tripping

conveyors in the yard closer 1o the berth and onc stacker cum reclaimers unit rvith

stacking capacity of 3,500 TPH and reclaiming capacity of 2,500 TPH has been

provided, in the other yard parallel to the berth. The stackyard has a total area of
97,000 m! with effective storage area of about 54,000 m?. An in-rnotion wagon

loading system with a silo of capacity 4,000 T is provided for faster evacuation

through rail. Trvo truck loading stations, rvith an independent hopper of capacity of
500 T, are provided for evacuation through trucks.

Berth 9 and Barge lettles (MOHP) - The berth 9 is dedicated for the handling of
Iron Ore rvith Mechanized Ore Handling Plant (MOHP). Tltis berth is 357 m long

and having dredged level of-14.1 m CD. lt can handle vessel up to LOA 335-mts.

However, due to the Supreme Court's ban on iron ore exports frorn Coa and

subsequent restrictions on iron ore exports, the berth is not being utilised at present.

The port also has total 5 nunrbcrs of barge berths for unloading of iron ore, brought
to the port through bargcs.

Bcrths l0 and ll (BaI* and Breakbulk) - These trvo berlhs have cornbined length of
about 520 m and are operated as generai cargo berths by the MPT. The major cargo

handled in the berths include containers, steel coils, granite blocks, MOP, wood chips

etc. Sorne quantity of Phosphoric acid and petrolcurn producls are also handled at

these berths.
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Berth 8 (Liquid EaIt) -Specialised facilities are available at berth 8 for handling
peiroleum products and other liquid cargoes like caustic soda, ammonia, lnolasses

etc. Cenerally, hoses are used to transfer bulk liquids betrveen the tankers and

onshore pipeline system. A mobile mechanical unloading ann is providcd to handle

Ammonia.
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Ntoorirrg !)olphins - Six nrooring dolphins capahle oi accornnrodaling parranrar size

vessels are also available lbr handling orc and other hulk cargo using ship's oun

8ears.

Berths for Cruise Ships - The bcrth along lcc sidc ol'the Brcakwrtcr is uscd for
herlhing of the Cruise Ships.

Berlh for Navy/Coast Guard \/essels - The nrolc berth adjoining the head of
hreakrvater is used for berthing of the Navy and Coast Cuard Vessels.

linderstanding the prirne objective of above-refcrretl berth facilities engaged in
various types of cargo-lrandling operations (refer Annexurc - l), the Technical

Advisory Comrnittec (TAC) has reiterated that such a facility needs to adapt to
Environrnental Regulations as rvetl as Pollution Control mcasurcs in respcct of -

(i) hnplernentation of etlcctive Dust-control systcrn to arest the windward
lnovement.

(ii) Maintenance of stockpile based on their likelihood of getting air-bomed.
( iii) lnstallation of tire-bath.
(iv) Construction and maintenance of settling ponds to prevent dirtct discharge i

release into sea.
(v) Continuous cleaning, seeping, sprinkling and waler-sprafng of internal-roads.

Keeping this view-point, berth-wise observations are enurnerated as under -

Berths operated by Mormugao Port Trust (MPT) -Berth nos. l0 /11

a. lnspecting team frrst visited Berth nos. l0 and ll (refer Frgrrre -2). lt was

noted that the Berth no. l0 was handling / off-loading import of iron-ore (refer

Figtre - 3) while, Bcrth no. I I was engaged in on-loading (i,e. for export

purpose) of Granite-blocks (refer Figre - 4).

Figurc -2 :Google map (acrial vlew) of llerth nos. l0 /ll opernted by the J\{PT

*
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Figrre -3: On-shorc unloading operetions of iron-orc being carricd-out rl Berth no.l0

F'igure - 4 : Off-shore loudiug olrr:rutiuns of Grurritc-bouldsrs at Berth no. I I

(a) O)
Figure - 5: Truck-mounted fog/mist spraying system (a) and water-tankcr

(b) for dust suppression being operational at Berth no. l0
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Figure - 6 : \Yoodcn-chip heing stacked rrithin the prcmises along Berth no. I t

Figure -7 : Provision of s wind-brcaking wall within the premises (1^-rpewlt ar ro coasr-

liae.l Berth nos. l0 & I I opcrnlcd by MPT

I-lowever, on verification of Consent issued by the Board lo MPT w.r.t. Berth

nos.9 and l0 (Annexure-2), it was observed that -

(i) the said Consent has been granted for handling o[ General-cargo i
Containers & others.

(ii) as per general condition no. (xiv) referred in the Conseut,, the MPT has

been instructed to restrict the heiglrt of cargo (i.e. stackieight) to a

maximum of 8 rnts. from the ground, and the szune shall be covered at

all times with tarpaulin durlng the storage, However, it wiis noticed that

stacked wooden-chip was stored with a height of approx. l3/14 mts. and

partially covered (refer Figure -6).

(iii) as per general condition no. (xv) referred in the Consent, it was

mandatcd that thc vchicle-fog systcm (i.c. nobile unit) shall tre

Page 7 of 43
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efli'ctir cly' utilizcd during unloading,rloadirrg o1' the cargo rnaterial to
avoid dust escaping lionr the active arca of operatious. It was ohscn ed

thal the unir has been conrplying with the said condition \reler t'igurc
5tu) / (h)1.

Based on the observations rcl'erred above (i) to (iii), the inspecting teanr opined
that the MP-l' be instructed to comply rvith the Conserrt conditions with specil-rc

rcference to (a) restricting / reducing lhc stack-height of the wooderr chips belorv the

rvintl-breaking wall (i.e. upto 8-mts. As conzpared to present height of l3+nts.l ard
(b) coverirrg thc stacked-cargo securely to avoid getting it air-bome. Further, it is also

recommended tlral the MPT to provide / install wind braking walls (refer Figu'e - 7l
in all the three directions exc€pt along the off-shore side \i.e. open to se.o\.

Subsequently, the inspecting team visited and insp€cted Mooring Dolphins

nos. 1, 2, 3, 4, 5 & 6, located off-shore (refer Figure - 8) on-board a trawler. No

operational activity was noted on-site during the period of the said visit as such no

specific recommendations have been proposed.

Figure - 8 : [,ocations of l\{ooring dolphin nos, 1,2,3,4'5,6

Later, Inspection tealn fufther inspected MPT's Berth no. 9 and has noted that

it was not in-operation (refer Figure - 9). However, it was infonned that activities

proposed to be operational at Bedh no. 9 were being handled at Berth no. 10. Tlrus, it
appears to be a violation of Consent issued by the Board but, could not be verified /
ascertaincd on-site.

q€t /')tP -1,d
ti
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l'igure - 9 : MPT's Berth no. 9, rvhcre no activity was observed during the site-
inspection

Thus, it is proposed to seek clarification /status-update frorn the MPT as regard

to the proposed activity / obscrvation at Berth rto. 9, as rderred in pora<thote, far
rnore clarily prior to proceed further in the lnatter, as applicable.

Subsequently, the inspecting tearn visited Berth no. 7 (refer Figure- l0) being
leased to and operated by M/s. Adani Momrugao Porl Ternrinal Pvt. Ltd. (AMPTPL).
No loading/unloading activities were operational at the said Benh. Ws AMPTPL has

installed a Mechanized truck-loading system with wheel-wash system at its plot'B'.

Figurc - l0 : Berth no. 7 being operated by M/s AMPTPL

It rvas also infonned that N,l/s AMPTPL has provided an additional stock yard

at its plot 'A' rvherein unloaded coal has been unscientifically stocked / piled rvith

rnanual handling. Such stock-piles were not even properly covered Qcfer Figure -
I l(a)).lt was quite noticeable that truck transpo(ation has been carried out from this

stock-plot yard with very poor house-keeping (rcfer Figto'e - I l(b)). In addition, no

T
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air-pollution control (nP( ) rncasurcs rvere obsen ed on-site to suppless nrrninrize

likelihood.gencration of dust pollulion.

(a) (b)

l'igure - I I ; Maausl-handling ltruck-tran$portatiou spperrs to havc beet carricd-oul at l\Us
AMPTPL's plot 'A' as infcrrcd from tyrc marks of n'heel loader / trucks at sltc.

It was also observed that M/s AMPTPL has a settling-pond, the over{lorv of
which is directly released into the sea across the berth (rqfer Figure - l2l.

Figure 12 : l\{/s Al\lPTPL'S scttlitrg-pond showing outlet into sca across thc berth

However, on verification of conscnt issucd by the Board to IWs AMPTPL
(Annexurc - 3), it q,as obscrvcd that *

b. As per consent condition referred at sr. no. 3 (xiii), loading of trucks should be

carried out at all tirnes through fully-mechanised truck-loading system.

However, as observed during inspection, M/s AMPTPL has slacked the ore at

designated plots /l' and 'B) and stored through small heaps to be transported

tkough rvheel-loader and then onto conveyor belt. Thus, ore-handling system

onsent issued by the Board.
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Poor lrousc-keeping, has becn nrair)tllncd at NI.'s .,\N{P-l Pt-'s plot 'A' whcrcirt

nraterial handlctl has bccn haphazarrlly spilled rvith cilltcr ncr ploper collectiou

systenl or disposal-nrechan ism.

cl. Waste- rvater from sprinklirrg. Atier getting channelized in a settling-pond
appears to have becn directly dischargcd into sca through Ilume pipes. Thus,
the purpose of construction of settling-pond gcts comprorniscd without any

regular rnaintenance / periodic de-silting to achieve its eftbctiveness.

e. Mls AMPTPL has installed Silo tbr loading of Racks with water-sprinklirS
system and complies with the Consert issued by the Board.

Bascd on the above-ret'crred obsen alions. it is proposed that M/s AMPTPL be

directed to sttlp all manual-handling / truck-loading-unloading at its berth and instead

provide mechanlzed rc-claimer in the stock-piling yard fbr all coal-related operations.

This was followed by thc visit lo Berlh nos. 5A and 6A being leased to and

operated by M/s. South West Port Ltd. (SWPL). lt rvas noted that these berths were

not in operations (i.e. no loading/un-loctding aclivities) during the tinre of inspection

(reJer Figre -13). On inquiry, tvt/s SWPL official clarified that the finn has

exlrausted cargo-handling capacity (Couking cola /Coke) for the uronth of September

2018 (i.e. 0.4 milliou uetric-tons pu nronth MMT/M) as per the Consent issued by

the Board (Annexure - 4).

Figure - l3 : Berth nos. 5A & 6,{, leased to lWs South Wcst Port Ltd.,

Atthough, no activity has been obsen ed on berths loading of rail-racks througlr

automated silo-operations rvith sensor-controlled water s?rinkling system was in
tion \refer Figtrc 141.
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Figure- l4 l M/s SWPL's Butomatcd rvash systcm rvhile rail-rack loading

M/s. SWPL has installed a Continuous Arnbient Air Quality Monitoring Systern

(CAAQMS) station within its lcased area. The inspecting team notcd that the same is

located rvithin a close-proxirnity to its activity utility area and felt thc necessity to

ascertain its conrpliance to CPCB-prescribed guidelines. It was also noted that the

said CAAQMS locations is flanked on one-side by intemal cargoJrandling i
transportation trucks (rr/er Figure -l5l operated by M/s AMPTPL while, on auother

side there is a rail-sidlng.

Figurc -15 : Inlernal crrgo-brndling lruck trrDsportrtiotr rord-route of llus AMPTPL being
flanked on one.side of CAAQIIIS location operatcd by IWs SIPPL.

The coal-stacks have observed to be effectively covered with tarpaulin (refer Figure

- /6) in compliance rvith the Consent condition issued by the Board.

r*{
- l6 : Propcrll covcrcd corl-.trcli! rt imhcdirilc periptcry of B€rth oot. 5,V6A lc&t d toilt/6 SlVPl,
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[-atcr. the inspectirrg tearn fclt is apprrrpriatc to also visit the Natiorral Arnhienl

Air-quality Monitoring (NAI\,lP) location opcrational al F irc-station rvithiu the

proxirnity to tscrlhs 5A/64 anrl 1 li.e. uithin iVll'7 -port /n i/r). lt w'as ohsen ed that
this location is situated s'ell-rvithin thc close-proximity of u,orking zone of hcrths

bcing opcrated by Mls AMPTPL antl SWPL. lt w,as infonned that the NAMP
location at Fire-station rvas established and approved try the CPCIS during 2004 iu
cornpliance to the CPCB-prescribed guidance during wlrich Berth no. 7 was not

operational. Subsequently, during 2013 Berth no. 7 was leased to Mls AMPTPL for
coal-cargo handling. Thus, the inspecting team opines that the said NAMP station,

under the present circumsta ces, appears to be comprornising with the CPCB-
prcscribed guidelines to serve the purpose of ambient air-quality.

Figure - l7 : site^specific locatlons of CAAQI\IS statiotrs of M/s AMPT?L and M/s
IVPT

Further, the inspecting team noted that CAAQMS stations being operated by
M/s AMPTPL and lWs MPT are located within thc residential zones and outside the

boundary limits of MPT berth-related operations (re{er Figtre - 17).,Accordingly,

the inspecting team desired to knorv the modality of establishing sucll a CAAQMS
station within the working-zone of lws SWPL, as noted above, so as to have logical

reasonabilily of establishing / interpreting a data generated by all these tkee
CAAQMSs' to prescribe follow-up actions based on CPCB guidelines.

For the purpose of comparative analysis, the inspecting team peruscd the

anrbient airnuality data (for a period fiom April 20 l8 - September 20J8) perraining

to two NAMP locations - one located at Fire-station s6t-up within fhe MPT-port
limits and Fuse-call oIficc sel-up within Vasco city-limits (refer Annexure - 5). It
was observed that Air Quality Index (AQI)* at Fuse-call o{fice ranged from Good to

-( ,t

I
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Salisfactorl, exccpt tlurirrg the rnontlt of Septerttbcr 201 8. rvhercin il s'as rcponcd to
bc modcrate ly-pollulcd. Whilc, the AQI in casc of Firc-station tlid rrot shorv any
peculiar trertl. l{orvever. AQI during pre-nronsoon (i.e - April 201 8) rvas Moderatcly-
polluled ancl from.lune to September, it mnged lronr G<xrd to Satisfirctory, Thus, it is
interprcted that air-quality rvas relatively better during nlonsoon nronths at both
locations. l lorvever, during non-nronsoort uronlhs air-quality u,as moderately-
polluted at MPT than the within the Vasco city.

* ,tpl it u CPCB-ptscribed Traacret calcultkl wing loruuh takirrg i to ac<'otnt lailt<t]rrokt
co,ttc,lftttiou ol (D !/):.lii) NO-t;. (ilit PMh.tnd (it) Pltrt

Reconr mcndations:

Based on the on-site observations as well as interactions held with the officials
concemed representing the finns concerned, it is proposed that -

A. Mis IMP'I'bc instructed /directed to

(i) To stop handling of lron ore at Berth no. l0 which resulting in violation
ofconsent condition as applicable to Berth no.09.

(ii) To reduce the height ofthe rvooden stock-pile frorn its existing height of
l3-mts. to 8-mts.at Berth no. l0 and maintain the level trelow existing
wind-break ing wall.

(iii) To provide wind-breaking wall along three-sides of the Berth no. l0 to
minirnise dust-dispersion along dominant wind-direction towards

settlement area.

B. M/s AMPTPL be instructed / directed to -
(i) To stop nranual handling of coal through wheel-loader and its internal

transportation by truck as obsen'ed at its plot 'A' and devise and

altemative to manhandle the cargo-handling operations.

(i0 To maintain a good house-keeping by deploying a mechanism for
cofltinuous sweeping of road as well as periodic water-sprinkling on

coal stack-piles. Such stock-piles be totally covered to rninirnize a risk
of getting it air-bome during non-handling periods.

(iii) To irnrnediately stop release / discharge of overflowing of waste-water,

stored in a settling pond, into the Sea and maintain the same rvitlr
, frequent and periodic de-silting to achieve its effrciency.

trft
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ln addition. it sas opincrl that lhc site-specific locatiorts of NAMP slation (at Fire-

station) as rvell as CAAQMS locatiorr of Mis SWPI. be rc-considcrcd / revierved

fronr the vieu,-point of ils cornpliancc to CPCB-prescribcd guidelines. In addition,

CPCB uray be rcquested to ascertain its feasibility vis-a-vis data generation r

interpretation to prescribc logical representation. This has been proposed considering

the site-spccitic locations of M/s AMPTPL and M/s MP'l'which are operational

outside the boundary-limits of aclive work-zone as conrpared to NAMP and Mls

SWPL locations which are rvithin operative porr-limits (i.e. core-zone).

F'urther, AQI calculated for two NAMP locations indicate thal Fire-station shows

relatively higher particulate rnattcr (i.e. PMro) during non-monsoon months as

compared lo that recorded at Fusc-call office. Particulate rnattcr (PMz r) could not be

established as the Fine Particulate Sampler (FPS) was non-functions during the

period of data-gathering.

Dr. Sampatrao D, Manjare,
Associate Professor, BITS, Pillani,

Goa Campus & Member (TAC).

Mr. Dilip M. Rege,

Member (TAC).

Dr. Mohan R. Girap,
Scientist'C', GSPCB
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BEFOR.E THE NATIONAL GREEN TRIBUNAL
(WESTERN ZONE) PUNE BENCH

Appeal No. 18/2020

all

In the matter oi:

Abhijit Prabhudesai
Versus

Goa State Pollution Control Board & Ors.

RTICITTRA GTIPTA

E*.1
6 n"nr,,l

I\,\ -

Client(s)
GSPCB (Respondent No. 1)

Member Secretary

Goa Stale Pollution Control Board

...Appellant

Respondents

KNOW ALL to whom these presents shall come that We Goa State Pollution Control Board, the
above named Respondent No. I do hereby appoint Ms. Ruchira Gupta Advocate, hereinafter
called the advocates to be my/our Advocates in the above noted case and authorize them:-

1. To act, appaar and plead in lhe above mentioned case in this Cqurt or any other Court in
!!,1..;^!. 1li^ !.^ 1--,I ^. !...r.t i- 1L^ Ei-4+ i-",--.^ ^- i-  --^^r ^- l^*-- --+^-+ ^--^^t f^-r(rlle rrt..j wr ur 11!p[&4r 14.!11. 4ppv4r ivi
review or revision or execution or in any other stage of its progress until its final decision.

2. To sign, file, verifu and present pleadings, appeals, letters patent appeal, petition of appeal
to Supreme Court, cross objections or petrtions or execution, review, revision, withdraw compromise
or other petitions or affidavits or other documents as shall be deemed necessary or advisable for the
prosecution of the said case in all its stages.

3. To file and withdraw documents and to admit and/or deny the documents filed by the
opposite party, to take execution proceedings.

4. To withdraw or compromise or compound the said case or submit to arbitration any
differences or disputes that shall arise touching or in any manner relating to the said case.

5. To receive moneys and grant receipts there for and to do all other acts and things which
may be necessary to be done for progress and in the course of the prosecution ofthe said case.

6. To employ any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred on the Advocates whatever they may think fit to do so.

And LTVe hereby agree to ratiry whatever the Advocates or their substitute shall do in the
premises.

And l/We hereby agree not to hold the Advocates or therr substitute responsible for the result
of the said case in consequence of tpheir absence from the Court when the said case is called up for
hearing.

And IflVe hereby agree that in the event of the whole or any part ofthe fees agreed by me/us

to be paid to the Advocates is remaining unpaid, they shall be entitled to withdraw from the

prosecuiion oi ihc saiti oase uniii ihc samc is paid.

IN WITNESS WHEREOF IAMe do hereunto set my/our hand to these presents the contents

ofwhich have explained to and understood by me, on this the day of ,2021.
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